
BEFORE THE NATIONAL GREEN TRIBUNAI 
WESTERN ZONE BENCH PUNE AT PUNE 

Vs. 

Original Application No. 51/2023 (WZ) 

KULDEEP RANA 

GCZMA and Ors. 

AFFIDAVIT 

...Appellant 

014R 

STATE OF GOA 
No: 301 

Erpiry Date 
27/2/2024 

GOVT OF 
.Respondents 

1, SHRI JOHNSON BEDY FERNANDES, adult, Occupation 

Service, the Member Secretary of the Respondent No. 1, having 

office at Dempo Tower, 4" floor, Patto, Panaji, Goa, do take oath 

and state on solemn affirmation as under: 

1. I say and submit that I have gone through the records of the present 

matter and after going through the relevant ofice records I am 

filing the present Affidavit. However, I should not be deemed to 

admit anything which is contrary to or inconsistent with what is 

stated hereinafter in the absence of specific denial. 

2. I say that the Expert Member of the GCZMA along with Engineer 

and the Field Surveyor had conducted a Site inspection of the 

property bearing Sy No 63/l-A, 63/1 and 63/1-B of Arambol 

Village. 

3. I say that the Inspecting team inspected the site on 23/08/2023 and 

noted various violations for which a report was prepared along with 

photographs and plan. (Enclosed copy of the report annexed as 

"ANNEXURE A") 
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(i) 

(ii) 

(iii) 

I say that the inspecting team at the time of inspection noted that the 
structures standing on site are at a distance of within 200 mts from 
the HTL (Enclosed copy of the report annexed as "ANNEXURE 
B") 

5. I say that the Authority has taken cognizance of the violations and 
issued Show Cause Notice to the Violators. (Enclosed Copy of the 
Show Cause Notice issued 
To Cyril Philip Mendonca, marked as "ANNEXURE C") 
To Mr. Mathew Rodrigues, Treeza Rodrigues, Carmin Rodrigues, 
Russell Rodrigues, Sheryl Rodrigues, Alex Rodrigues, marked as 
"ANNEXURE D") 
To Johnny D'Souza, marked as ANNEXURE E") 

6) I say that this Show Cause Notice was taken up in various GCZMA 
Meetinsg. At the hearing before the GCZMA the violators have 
filed their written arguments and the matter is posted for oral 
arguments on 04/01/2024 at 3.30p.m. 

7) I say that the Hon'ble Court may kindly permit the Authority two 
weeks time to place before the Hon'ble National Green Tribunal the 
final orders in the matter. 

Solemnly affirmed on this 03" day of January 2024. 
Solemnly Affirmed Before Me by 
Soheson hed Feroands 

Who is dentified before me by 

ot CalarguGos 

aio 
Venefredã CPP8 Grscas 

Agvocate & Natary 
BntdezGoa 

NOTARIAL 

SHRIJOHNSON BEDÝ FERNANDE OTA Member S 

NOTARIAL NOTARIAL 
NOTARIAL 

Grocas 
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